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The ACIT, Vs. Sri G.Rajasekhara Reddy
Central Circle-1 7-2-1793, Indigos County
Visakhapatnam Flat No.209, Czech Colony

Sanath Nagar

Hyderabad
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AT /ORDER

PER D.S. SUNDER SINGH, Accountant Member:

This appeal is filed by the revenue against the order of the
Commissioner of Income Tax(Appeals) [CIT(A)]-3, Visakhapatnam vide
ITA No.76/2015-16/CIT(A)-3/VSP/2017-18 dated 31.03.2018 for the

assessment year 2007-08.
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2. In this appeal, the tax effect pertaining to the amount disputed by
the Revenue is less than the monetary limit of Rs. 20 lakh fixed by the
CBDT in Circular No. 03/2018, dated 11.07.2018, which is in
supersession of its Circular No. 21/2015 dated 10.12.2015, in relation to
filing of appeals before the Income Tax Appellate Tribunal. Taking into
consideration the above, and also the fact that the CBDT Circular under
reference applies retrospectively even to pending appeals, we hold that
the appeal filed by the Revenue is not maintainable and liable to be

dismissed in limine. Accordingly, we dismiss the appeal of the Revenue.

In the result, appeal of the revenue is dismissed.

Order Pronounced in the open court on 20t September 2018.
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